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Central Mministrative Tribunal

Pr in c ip al. Be nc h: Ne vv Q e 1 hi

Y  CP No.'245/93 inOA 872/97

New Delhi, this the ,31st day;of ./iugust,1999

Hon'ble Shri Aiige, Vice Chairman (A)
Hon'ble Shri i<Aildip Singh, Member (j)

Bhag at Singh s/o Shri Har Lai,
ft/o H.No. 197, Fatehpur Beri,
Delhi-30. ....Petitioner

(By /^dvocete; Shri Shy am Babu)

Versus

^  1. Shri V.N.Singh, \ ■
0  Commissioner of Police,

D,elhi Police Headquarters, • ■ "
IP Estate, New Delhi.

2.; Shri V.PiVohra,
Secretary,
Staff Selection Gbmiaission,
CGO Complex, Lodhi Do ad,
^tew Delhi. .j.. .Fie spondents

(By M voc ate ; S hr i V. S ,EKr i shn a)

ORDER teAL)

By Hon'ble Shri S.d.Adige, Vice-Chairman (A)

Shri Shy am Babu, counsel for petitioner states that

he has no instructions in the matter. Shri V.S.R.Krishna,

counsel for respondents states that the Tribunal's directions

have been complied with.

In the light of the above, the C.P. is dropped and

notices issued to respondents/ccntemnors, are discharged.
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